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Separate paging is given to this Part in order that it may be filed as a separate compilation.

LOK SABHA

The following Bill was introduced in Lok Sabha on 01st April, 2026:—
BiLL No. 105 or 2026

A Bill further to amend the Andhra Pradesh Reorganisation Act, 2014.

BE it enacted by Parliament in the Seventy-seventh Year of the Republic of
India as follows:—

1. (/) This Act may be called the Andhra Pradesh Reorganisation
(Amendment) Act, 2026.

(2) It shall be deemed to have come into force on the 2nd day of June, 2024.

Short title and
commencement.
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2. In the Andhra Pradesh Reorganisation Act, 2014, in section 5,—

(a) in sub-section (2), for the words “and there shall be a new capital”,
the words “and Amaravati shall be the new capital” shall be substituted;

(b) the Explanation shall be numbered as Explanation 1 thereof and after
Explanation 1 as so numbered, the following Explanation shall be inserted,
namely:—

‘Explanation 2.—For the purposes of sub-section (2), the
expression “Amaravati” includes the capital city areas notified under the
provisions of the Andhra Pradesh Capital Region Development
Authority Act, 2014.”.

Andhra Pradesh
Act 11 0of2014.
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STATEMENT OF OBJECTS AND REASONS

The Andhra Pradesh Reorganisation Act, 2014 (hereinafter referred to as the
said Act) was enacted to provide for the reorganisation of the erstwhile State of
Andhra Pradesh and for matters connected therewith. The provisions of section 5
of the said Act provide that on and from the appointed day, Hyderabad shall be the
common capital for the States of Telangana and Andhra Pradesh for such period not
exceeding ten years, after which Hyderabad shall be the capital of the State of
Telangana and there shall be a new capital for the successor State of Andhra
Pradesh.

2. Subsequent to enactment of the said Act, the Government of Andhra
Pradesh, after due consideration, consultation, and planning, identified and notified
“Amaravati” as the new capital of that State. Significant administrative and
legislative measures have been undertaken, besides the infrastructural developments
in and around Amaravati, with the objective of establishing it as the capital of the
State of Andhra Pradesh.

3. The Legislative Assembly of Andhra Pradesh passed a Resolution on the
28th March, 2026 requesting the Government of India for amending section 5 of the
said Act, so as to incorporate the name of “Amaravati” as the new capital of the
successor State of Andhra Pradesh.

4. Accordingly, in order to give effect to the said Resolution of the Legislative
Assembly of Andhra Pradesh and to provide statutory clarity regarding the capital
of the State of Andhra Pradesh, it is proposed to amend sub-section (2) of section 5
of the said Act to incorporate the name of “Amaravati” therein as the new capital of
the State of Andhra Pradesh with effect from the 2nd day of June, 2024.

5. The Bill seeks to achieve the above objectives.

NEW DELHI; AMIT SHAH.
The 30th March, 2026.

UTPAL KUMAR SINGH
Secretary-General.
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